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CHHAVI IIMAER JATIN ovs LPPLIZANT &

| V/Se

uIIgT OF INDIAs o AR cee RESPOIIDENTS.

CORAM:

HOT'EBLE M. JETICE D.L. MEHTZ, VIZE CHAIRMRN, )
HLON'3LE MISE USHA SEY,  ADMINTISTEATIVE IMEMBEPR.

For the L‘ll‘..xlnt ess SHRI & 2. SETHI.

ror the Respondernts ess NOME .

FER HCO'ZIE M. JUSTICE D.L. MEHTA, VICE CHAIRMAIT.

Heard the learnsed counssl for the applicent. M2 reply
haz bzen £ilsd on bzhalf of the rezponidents. We will not like

to give any relief £o the applicant in the instant case =vzert

the relief prayzd in Zlause 1I0.3 para-8.

e The aprlicant was tuz nsferred at his own request to the

Ipta Division. He submitted the jolning report on 92.11.97 bHue

(')

he was not given any posting order. There
directed him again to g o his parent dzpartrent, -ride or.ier
Aated 22/23.3.23, The applicant is entitled for the salary

not the fault of the applicant but it

(u

of this peri=d as it wa
wa3s the fault of the respondents that they transferred the
apclicant and they 25uld not take the worlk from the applicant.
bs far a5 the question 2f retransferring the applicant is
con2xrned, the respondents zshould -consider the case Sf the
applicant in the light of the present pdsition taing into
considerstion the past factorzs also.

3. The Q& stands Adizposed of acoordingly, with no ordér as

to costs.
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